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BEFORE THE NATIONAL GREEN TRIBUNAL N4

RAJKUMAR DAS
........ APPLICANT(S)
VERSUS

MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE & ORS.

........ RESPONDENT(S)

COMMITTEE REPORT ON AFFIDAVIT FILED BY
THE WEST BENGAL POLLUTION CONTROL
BOARD.

Most Respectfully Sheweth

I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 60
years, by faith-Hindu, Occupation- Service, residing at
Narkelbagan, Gorosthan, Chinsurah, District - Hooghly, do

hereby solemnly declare and say as follows:-
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i)

01.
Bengal Pollution Control Board (hereinafter will be
referred to as the ‘State Board’) and I am well
acquainted with the facts and circumstances of the case.
[ have been duly authorized by the Respondent No. 01,
to affirm this Affidavit on its behalf and as such, I am

competent to do so.

02. That, this affidavit is being affirmed in pursuant to the
orders passed by this Hon'ble Tribunal dated 12.01.2024

and 15.02.2024.

03. That, the Hon’ble National Green Tribunal vide order
dated 12.01.2024, constituted a committee comprising of
the following members: -

Senior Scientist, West Bengal Pollution Control Board;
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ii) District Magistrate, Paschim Medinipur
04. That, in compliance to the order of the Hon'ble National

Green Tribunal dated 12.01.2024, the Committee visited the

said site of M/s. Ramsarup Industries (previously known

as M/s. Ramsarup Lohh Udyog Limited), located at P.O.-

Rakhajungle, P.S- Kharagpur (L), Dist- Paschim

Medinipur, Pin- 721301, on 09.02.2024 from 12.00 PM to

14.30 PM.

05. That, from the joint inspection conducted on 09.02.2024, the

Committee members made the following observations:

a) As per the records kept and maintained by the State
Board, Consent to Establish (NOC) was issued in favour
of M/s. Ramsarup Lohh Udyog Ltd. on 06.06.2006 for
manufacturing of billets- 24250 TPM, Cold Pig Iron- 2608

TPM, Sponge Iron 12500 TPM & granulated slag- 5458

TPM.
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b) As per the records kept and maintained by the Staéi@ﬂ ¥ ¢
favour of M/s. Ramsarup Lohh Udyog Ltd. which was
valid upto 30.11.2010 and another Consent to Operate was

issued on 02.06.2009 in favour of M/s. Ramsarup Lohh

Udyog Limited which was valid upto 31.03.2010.

M/s. Ramsarup Industries Limited has made fresh
Consent to Operate application before the State Board,
which is under consideration.

c) During inspection, 03 nos. borewell were observed. The
representative of the unit submitted copy of permission
obtained from State Water Investigation Directorate,
Paschim Medinipur for abstraction of ground water
issued to erstwhile M/s. Ramsarup Lohh Udyog Limited.
They also submitted agreement of water supply between
Kharagpur Municipality and M/s. Ramsarup Industries

Limited for supply of 2 MGD water from municipality.
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d) As per conditions of Environmental Clearance of M/ '\
Ramsarup Lohh Udyog Limited issued by Ministry of
Environment on 03.10.2006- “Blast furnace of 350 m3 f
capacity will be installed to produce 228100 TPA hot
metal which will be charged to EAF, part of hot metal will
be converted to pig iron in pig casting machine”.

Accordingly, Consent to Operate was issued by the State
Board on 22.12.2008 to M/s. Ramsarup Lohh Udyog
Limited for operation of Blast Furnace along with
production of cold pig iron of capacity 18360 TPM i.e.
220320 TPA as EAF was not commissioned.

The State Board has not received any application of
Consent to Operate from M/s. Ramsarup Lohh Udyog

Limited after the expiry of said Consent to Operate which

was valid upto 30.11.2010.

L g Arx 20k



. o ONeoR
e) M/s. Ramsarup Industries Limited has submitted an

application to the State Board for issuance of NOC
regarding change of name and ownership of erstwhile
M/s. Ramsarup Lohh Udyog Limited as per the order of
National Company law Tribunal (NCLT).

Subsequently, the State Board issued Consent to Establish
on 01.11.2023 in favour of M/s. Ramsarup Industries
Limited for change of name from M/s. Ramsarup Lohh
Udyog Limited to M/s. Ramsarup Industries Limited.

f) During inspection it was observed that repairing and
renovation work of DRI plant (1x500 TPD) along with
ancillary units were completed. The unit has provided 4-
field Electrostatic Precipitator (ESP) and 54 TPH Waste
Heat Recovery Boiler (WHRB) along the DRI kiln and a
stack of ht. 55m (approx.) from GL as per the Consent to
Operate dated 02.06.2009 granted by the State Board for

manufacturing of direct reduced iron -12500 TPM,
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MW.

raw material handling section was also provided with
separate ESP and a stack of height 45m approx. from GL
as per the conditions of said Consent to Operate.

Repairing/ renovation work of blast furnace along with
gas cleaning plant, blast furnace stoves were not yet
completed. Construction of civil structure related to raw
material handling of blast furnace was also observed in
many places. However, repairing/ renovation work of
boiler fed with blast furnace gas of power generation
capacity 12.5 MW, was completed and it was provided
with a stack of height 55m (approx.) from GL as per the
Consent to Operate issued on 22.12.2008 in favour of M/s.
Ramsarup Lohh Udyog Ltd. which was valid up to

30.11.2010.
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an incomplete stack of height 55m (approx.) from GL was
observed during inspection. However, sinter machine was
not observed. The representative of M/s. Ramsarup
Industries Limited mentioned that they have taken the
plant of M/s. Ramsarup Lohh Udyog Ltd. through
National Company Law Tribunal as is where is basis and
only repairing/ renovation job of the existing structure
was going on.

h) During inspection, it was observed that renovation and
modification work of office building were completed.
However, pellet plant was not observed during
inspection.

The representative of the unit informed that the existing
office building became old and dilapidated as the plant

was not in operation since 2010.
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i) Oxygen plant was found in defunct condition. EAF was
also observed to be in defunct condition.

The representative of the wunit informed that
Environmental Clearance and Consent to Establish was
obtained for the EAF by erstwhile M/s. Ramsarup Lohh
Udyog Ltd. However, no Consent to Operate for EAF was

applied. The installation work of EAF was in progress.

06.That, the Committee members made the following

remarks:
The unit shall obtain transfer of Environmental
Clearance from Ministry of Environment, Forest and
Climate Change in favour of M/s. Ramsarup
Industries Ltd.

(ii) No activity regarding installation of plant and

machinery should be undertaken without prior Consent to

Establish of the State Board.
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(iii) The unit shall seal the existing bore wells and only use
water supplied by Kharagpur Municipality as per
agreement.

(iv) Adequate green belt and rain water harvesting to be
developed within the plant premises.

(v) On-line stack emission monitoring facility with data
connectivity to Central Pollution Control Board
portal for DRI plants along with display board in
front of the gate to be provided.

(vi) Operation of the plant should be undertaken only
after obtaining Consent to Operate from the State
Board. Production of cold pig iron should not
exceed the permitted quantity as per
Environmental Clearance and Consent to
Establish/ Consent to Operate issued by the State

Board.
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herewith and marked with letter “’R”.

07. That, it is to mention here that the Committee members
have recommended sealing of the existing borewells. SWID
permission for borewells was earlier granted in favour of

M/s. Ramsarup Lohh Udyog Ltd.

08. That, the State Board has issued Consent to Operate in
favour of M/s. Ramsarup Industries Ltd. on 18.03.2024 for
manufacturing of Sponge Iron- 12500 Ton/ month using
01X500 TPD DRI Kiln and Captive Power-12.5 MW using
WHRB of 54 TPH only, as repairing and renovation work
of these plants are found to be completed as per the Report
of the Committee and no direction for not granting Consent
to Operate to the unit has been issued by the Hon'ble

Tribunal in the orders dated 12.01.2024 and 15.02.2024.
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09.1t is therefore respectfully prayed that Hon’ble Tribunal
may pass such order/orders as it deems fit and proper in

the interest of justice.

DEPONENT
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VERIFICATION

I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 60
years, by Religion - Hindu, by Occupation- Service, residing at
Narkelbagan, Gorosthan, Chinsurah, District-Hooghly, do hereby
solemnly declare and say as follows:-

1. That, I am the Officer on Special Duty (OSD), West Bengal
Pollution Control Board and I am well acquainted with the
facts and circumstances of the instant Original Application.

2. That, the statements made in paragraph 1 of this affidavit is
true to my knowledge and belief.

3. That, the statements made in paragraphs 2 to 8 of this
affidavit are my information derived from the records
available in the office of the State Board which I verily

believe to be true and the rest are my respectful submission

before this Hon’ble Tribunal. Q ]
\

;{{7’ . W A A DEPONENT
Idenfified and corrected by me

Advocate
WBPCB

ectemn Affirmmed &
Dcch:: Beforc Me

Na ldentifica By -
N
X SARBANI MITRA

oT
.‘"..mﬂ‘
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Reference of Inspection

Name of the industry

Address

\Category of industry
‘Datc & Time of nmpcctnon
ln\peutms. » officers 1. Sri

15

Inspection Report Y £

12.01.2024.
M/s.Ramsarup

As per the Order of Hon’ble NGT w.rt O.A no.

M/s.RamsarupLohhUdyog Limited)
P.O-Rakhajungle, P.S- Kharagpur(L), Dist- Paschim Medm

Red(Iron & Steel)

09 02.2024 from 12: 12:00 Hrs to 14:30 PM

Industries L td(prcwously

Sisir Mondal,

WBPCB.
2. Sri Tarashankar Pramanik, Dy. Magistrate, SDO-Kharagpur, |

Representative of District Magistrate, Paschim Medinipur

Environmental Engmeer Haldia R.O, |

TPc:rsons met during 1. Sri Prashant Kumar Bharwadaj, DGM, M/s. Ramsarup |
inspection Industries Limited.

2. Sri Anindya Pal, Head-Environment, M/s. Ramsarup Industries
> Limited
Status of Consent to Consent to Establish issued on 01.11.2023 in favour of M/s. Ramsarup
Operate  /Consent  to Industries Limited for change of name from M/s. Ramsarup Lohh Udyog
Establish of M/s. Ltd. to M/s. Ramsarup Industries Limited.
Ramsarup Industries
Lifnited: M/s. Ramsarup Industries Limited has made fresh Consent to Operate

application before the State Board, which is under consideration.

It is to be mentioned here that one Resolution plan submitted by S.S. Natural Resources Pvt. Ltd and Shyam SEL and Power Ltd and got
approved by NCLT on 04.09.1019. It is to be mentioned by NCLT(National Company Law Tribunal ) vide CP(IB) No0.349/KB/2017 dated
04.09.2019 of page no 60 &amp; point no 71(tag -NCLT-1).

Observation:
This inspection was carried out in as per the Order of Hon’ble NGT w.r.t O.A no. 188/2023/EZ dated

12.01.2024 and the following observations were made:

Reference of Hon’ble NGT Order
w.r.t O.A no. 188/2023/EZ dated
12.01.2024.

Observations/Findings

That the responded No 4 is an
integrated Steel Plant at industrial
Area Kharagpur and consent to
operate was granted to the responded
04 on 06.06.2006 for manufacturing of
Billets amounting to 24250 TPM,
Cold Pig Iron 2608 TPM, Sponge Iron
12500 TPM

As per the records kept and maintained by WBPCB,
Consent to Establish (NOC) was issued in favour of
M/s. Ramsarup Lohh Udyog Ltd.on 06.06.2006 for
manufacturing of billets-24250 TPM, Cold Pig Iron- |
2608 TPM, Sponge Iron 12500 TPM& granulated |
slag-5458 TPM. (Copy enclosed in annexure -I)

That the respondent No 4 was further
granted Consent to operate on
22.12.2008 for production of cold pig
iron amounting to 18360 MT/ Month
from 01.12.2008 to 30.11.2010 and
Consent to Operate dated 02.06.2009
was granted for manufacturing of
direct reduced iron amounting 12500
TPM and dolochar 3960 TPM till
March, 2010.

As per the records kept and maintained by WBPCB,
Consent to Operate was issued on 22.12.2008 in
favour of M/s. Ramsarup Lohh Udyog Ltd. which was
valid up to 30.11.2010 and another Consent to Operate
was issued on 02.06.2009 in favour of M/s. Ramsarup
Lohh Udyog Limited which was valid up to
31.03.2010.(Copy enclosed in annexure-II).

M/s. Ramsarup Industries Limited has made fresh
Consent to Operate application before the State Board,
which is under consideration.
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As per Environmental Clearance-
specific condition, that requirement
of water would be met from
Kharagpur Municipality and shall
not exceed 660 cubic meter per day.

Udyog Limited.
They also submitted agreement of water supply be
Kharagpur Municipality and M/s. Ramsarup IndustRes
Limited for supply of 2 MGD water from municipality.

o

Consent to Operate granted by the
State Board on 22.12.2008 for
production of cold pig iron
amounting to 18360 MT/Month
which is in excess of the capacity of
cold pig iron as per the Environment
Clearance  and  therefore the
Respondent No.4 continued excess
production of cold pig iron from
2008 in violation of Environmental
Clearance.

Erstwhile Ramsarup Lohh Udyog
was subsequently amalgamated with
Ramsarup Industries Ltd,
Respondent no. 4 in 2008. It is stated
that in 2010 the plant was shut down
due to some management issues and
illegal construction of expansion of
the Plant commenced in October,
2022 and is still continuing.

As per conditions of Environmental Clearance of M/s.
Ramsarup Lohh Udyog Limited issued by MoEF on
03.10.2006 —“Blast Furnace of 350 m’ capacity will be
installed to produce 228100 TPA hot metal which will be
charged to EAF, part of hot metal will be converted to pig
iron in pig casting machine”.

Accordingly, Consent to Operate was issued by the State
Board on 22.12.2008 to M/s. Ramsarup Lohh Udyog
Limited for operation of Blast Furnace along with
production of cold pig iron of capacity 18360 TPM i,e
220320 TPA as EAF was not commissioned.

The State Board has not received any application of Consent
to Operate from M/s. Ramsarup Lohh Udyog Limited after
the expiry of said Consent to Operate which was valid up to
30.11.2010.

M/s. Ramsarup Industries Limited has submitted an
application to the State Board for issuance of NOC
regarding change of name & ownership of erstwhile M/s.
Ramsarup Lohh Udyog Limited as per the order of NCLT.
Subsequently, the State Board issued Consent to Establish
on 01.11.2023 in favour of M/s. Ramsarup Industries
Limited for change of name from M/s. Ramsarup Lohh
Udyog Ltd. to M/s. Ramsarup Industries Limited. (Copy
enclosed in annexure-III).

A show cause notice was issued to
the Respondent No. 4 by the
Ministry of Environment, forests and
Climate Change, alleging following
violations:-

0 8 APR 2024
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Repairing & maintenance activity in
DRI & Blast Furnace was observed.

renovation work of DRI plant (1x500 TPD) along
ancillary units were completed. The unit has provide

Heat Recovery Boiler (WHRB) along the DRI kiln and
stack of ht. 55m (approx.) from GL as per the Consent to
Operate dated 02.06.2009 granted by the State Board for
manufacturing of direct reduced iron -12500 TPM,
dolochar- 3960 TPM and Captive Power Plant -12.5 MW.
Cooler discharge, Product house, Intermediate bin and raw
material handling section was also provided with separate
ESP and a stack of ht. 45m (approx.) from GL as per the
conditions of said Consent to Operate.

Repairing/renovation work of blast furnace along with gas
cleaning plant, blast furnace stoves were not yet completed.
Construction of civil structure related to raw material
handling of blast furnace was also observed in many places.
However, repairing/renovation work of boiler fed with blast
furnace gas of power generation capacity 12.5 MW, was
completed and it was provided with a stack of ht. 55m
(approx.) from GL as per the Consent to Operate issued on
22.12.2008 in favour of M/s. Ramsarup Lohh Udyog Ltd.
which was valid up to 30.11.2010.

b)

New construction was observed at
the proposed place of sinter plant.

<)

One stack found under construction.

Civil and structural work related to the sinter plant and an
incomplete stack of ht. 55m (approx) from GL was observed |
during inspection. However, sinter machine was not
observed (given in photograph). The representative of M/s.
Ramsarup Industries Limited mentioned that they have
taken the plant of M/s. Ramsarup Lohh Udyog Limited
through NCLT as is where is basis and only
repairing/renovation job of the existing structure was going
on.

d)

Construction activities was found at
the present office buildings and a
part of pellet plant area.

During inspection, it was observed that renovation and
modification work of office building were completed.
However, pellet plant was not observed during inspection.
The representative of the unit informed that the existing
office building became old and dilapidated as the plant was
in not in operation since 2010.

e)

One oxygen plant that was defunct
was found without any CTO and
CTE was found.

Oxygen plant was found in defunct condition. EAF was also
observed in defunct condition (given in photograph).

The representative of the unit informed that Environmental
Clearance and Consent to Establish was obtained for the
EAF by erstwhile M/s. Ramsarup Lohh Udyog Limited.
However, no Consent to Operate for EAF was applied. The
installation work of EAF was in progress(given in
photograph).

Remarks:

3P
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1. The unit shall ob-tain transfer of Environmental Clearance from MoEF& CC in favour of M/s.
Ramsarup Industries Limited.
2. No activity regar_ding installation of plant and machinery should be undertaken without pri
Consent to Establish of the State Board here WBPCB. /
3. The unit shall seal the existing bore wells and only use water supplied by Kharagpur Municip
as per agreement. 19
4. Adequate green belt and rain water harvesting to be developed within the plant premises.
5. On-line stack emission monitoring facility with data connectivity to CPCB portal for DRI p\\aﬁt

along with display board infront of the gate to be provided. \S‘é\
6. Operation of the plant should be undertaken only after obtaining Consent to Operate from the Sta \ﬂL DA\'\/
Board. Production of cold pig iron should not exceed the permitted quantity as per Environmental
Clearance and Consent to Establish/ Consent to Operate issued by the State Board.
7. Photographs taken during inspection are tabulated below:

GEF - ; g R
ﬁﬁ.»u P2 T 5 i ) > K2 sw wrsiw 2 e,
Pic 1: Incomplete structure of sinter plant and | Pic 2: Defunct condition of EAF as ob
stack as observed
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Pic 3: Renovation of WHRB & ESP connected | Pic 4: Civil structure for raw material storage
with DRI was completed. | section blast furnace was going on.

M?gﬂ w

Environmental Engineer, WBPCB
(S.Mondal)

Visited with the WBPCB team on 09.02.2024 vide MemE : y Sub Divisional
Officer, Kharagpur. Technical issues dealt by WBPCB temw
West Bangat Control Board

Countersigned
Dy. Magistrate, SDO-Khargapur

Dy. Maiutruu
Dy. Coltector 0 B\APR 2026
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19 Annexure -1

[
\NE T BENGAL POLLUTION CONTROL BOARD
ool Bhavian

104, Block-LA, Sector- i
Sall Lake Cily, Kolliitu- 700 Y8

o (1 J0

S04
Muemo l:h: ) ;-;1’.\"‘{—_..‘\,],.1/').004

From.
Member e clary,
Wesl Dcn(ml Poliylion Gontiol Board

P

i

TR A T A
A

.

P M’?Z@Wﬂ%ﬁ%fﬁ%,/ T

Yo M/8. Ra'nsamp Lohl\Udyog L.Lmitad o
1, K o
. Hostln
Kolks nv' AL
Sub: '99&%&&& Q%LU»‘ *'WM 4’-”-“’ X ‘Q%%ﬁ%pé e s ,mz:,;
. LUL/ENV /05 28/07/05
Rai: VLLQ“E .'E'B,azoaiﬂnm\mtr@ry? A;){awmmwﬁ s ”'iaa/ e

&2, gy
K% ,ﬁﬁ;;:mmammu i - LT g, -

«l‘w ]
ST

.

Ry @ i
LA TR,
e B g i Jﬂrmﬂwﬂ&w A
S

Dgurklr% S, e
e s ‘@P.'Qp s

for manu(a\,lurmg/slo Jhoe;l
16 08, torwr /"\ {

1

ol the above sun,ecl lo the {ollowing conditions™

%(5458 tonnes / month).

flluant to be discharged from your faclory shall salisty the pernussible

1. The quality of sewage and lrade @
s subsequenl amendmenl and Environment (Prolection)

imits a5 prescribed in1S 1 2480 (P11} ol 1974; and/or it
Rules 1986;
2. Suitable maasures 1o reat your eitluent shall be adopled by you in order to reduce (he pollulional i9ad so
{hat the quality of the elfluent salisfies Ihe standards monlloned above;
You shall have lo apply (o this Board for its consenl o opera ale and discharge of sewvage and trade eltluent
according 1o the provis slons of the waler (Prevention & Cot 2trol of Pollution) Act, 1974, No sewage or rade
alflvent shall be discharged by you withioul prior consent of this Bould

w

1 Allemission from your faciory shall conlorm (o the sxandar(!s as Iaxd down by this Board;

al of his Board and you shall apply to this Board for its

5. Noamsgion shall be permitted m(houl prior appIov
ovision of the An (Prevention & Contret Pailution)

consent lo operate and dunosphellc GMissIM s Per r
Acl, 1981,

¢ ho ndustiial plant, furnaze, flued. L,hlmncyb control equipment, ete. shall be constivctedirecenstrucied/
' crested / re-erectad withoul prior approval of this QGoard.
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WOC p
MO 0288606

You shall comply with

1) Water (Prevention and Gontrol of Pollullon) Coss Aal, 1077,

M Wator (Prevention and Contral of Pollution ) Coss Acl, 1978, 1 applicable.

i Environmant {Prolection) Act, 1008

(v Envioamaent (Protection) Rules, 1086 ;

() Haxardous Wasles (Mnnagament and Hundling) Rules, 1980 and

(vi)  Manulacture, Storage and Impart of Hazatdoun Chomicals Rulos,

(vl Manulacture, Lse, Impan and Storage and Hazardaus icro-Organisimsg,
or Coli Rules, 1089 ‘

(i) The Public Liability Insuranae Act, 1991, and. Amended Act, 1992

(%) The Public Liability hsurance Rules, 1991 and Amonded Rulgs 1993

(%)  Biomadicat Wastas (Management & Handling) Rules, 1998 and Amengied Huley 2000 il applicable.

(i) Reeycled Plastics Manufacture and Usage Rules 1999, if applicable and

(i Ozone Depleting Substances (Regulalion & Conlral) Ruies, 2000, if applicable

it applicable,

Amended Rulos, 2000
1989 and Amandad Rules, 2000
Genelically Cnginearad Grganizms

£, You will huve lo abide by any olher Qlipulnﬁons as may be prescribed by.any authority/ocal bodies/Governmenl

Departments ele

SPECIAL GONDITION ¢

'Gros.fx Capital Znvesement on- land, buildaing, plant ana
machinery = @s,460° crores. ) i

See Annexures,

viotation of the aloresald vondilions shall entail cancellation of this Consent (o Establish (NOC) -

Any
Yours faithfully, —--—-——~
///)‘}ﬁr—’é ""’::’) 5
Member Secrelary,
West Bengal Pollution Conirgl Board
Josr  Memo No, .o2u-111/2004 » i

Copy foawarded for information (0 ; :

1. Chiel Ihs%e:lor of Factories, Gavernment of West Bengal, N. S. Buliding, Kolkald-700 001
Direclor of QduslnesIDu'ecm‘r of Coltage & Small Scale Induslries, Governmenl ol West Bangal, N. S. Building,

Kelkala-700 02} :

Guard file, West Bengal Poliution Controt Board.

4. Environmental Enghﬁqr. 1HAlpur R.O.MHowrah R.O./Hooghly R.0/B.R.Q./0.R.0O/Maldia R.O.18.R.0./ Asansal /
Sub-R.0.MWBPGC Board ; ' b
Himalpya Bhawan
Delhl Road, Dankuni
Dist. Hooghly

IS

w

Vill, Panpur Sahid' Khudiram Sarani Bhabaij Bhawan
Kalyani Expressway Clty Centre, Durgapur-16 2nd Floor, Alipur
O. Nérayanpur Pisl. Burdwan -Kaolkata-700 027

24 ‘Pgs.' (N)
Paribesh Bhawan Block-03.at 40 Parlbahan Nagar 10, Camac Sireet
10A, LA-Block, Scclor-lil Flats Co}\gx Iviallgara, Sfliguri 2nd Floer
Salt Leke Cily, Adjacent lo Priyambada - Dist-Darjeeling Kalkata-700 017
Kolkata-700 098 Hoysing Estars\ ; '
P.O.: Khanjanchak,

P.S. Durgachak
Haldla-721802
Digt: Purba Medinipm

Asansal Sub-Regianal Qlfice
Ghanty Mansion (2nd Flgor)
60, G, 1. Road

Asansol 713 301 i
“N\WMemher, Secrelary,

Wesl Banyal Pollution Contiol Buard

¢
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Annexure 10 NOC S1 No. NO 23800
Special Conditivns issued 10 W/s, Rumsarup Lohh Udyog 1td

"

A) Enission sources i-

! 1) D.G. Set (1000 XVA) - Two nos.
: 2) Blast furnace (350m") -One No and BF stove
3) Llecteic Are Furnace (50 T) - One No
4) Ladle turnace (50°1) -One No
5) Raw Material Preparation area or DRI Kiln, Blast Furnace, EAF
) Product house area, Product separation arca
7) Cooler discharge area :
) Rotary kil - On¢ no,, Capacity (500 TPD)
9) a) Waste Heat Recovery Boiler (1 no Capacity 54 ‘TPLL) (fuel wasle gases from Rotary Kiln
and (b) Blast Fumace Gas fired Boiler (1 no) - for 20MW Caplive Power Plant
10Y AFBC Boiler (1no)-(Dolochar is Lo be used.as fuel).
Stacks and Emission Control Devices --
i, for generators, u common stack of height. 13m frors GL. to be provided with icoustic
enclosures 7 acoustic reatment of the D.G. room awith residential silencer. )
it for Blast Furnace -and BY stove 50m from Gl to be provided with dust -catcher: aud
ventury serubber
i for Cleciric Are Fumnace & Ladle Furnace S0 m from G.L. to be provided with Bag Filer
iv. for Billet Casting arca 32m from G.L. 1o be provided with suitable fume extraction systeim
v. for Raw Material Preparation area, stack of height 45 m from G.L. to be provided with Dry

RS I'og Dust Suppression System and Bag Filter )
vi. for Cooler discharge aven stack of height 45 m from G.1. ta be provided with Bag Miltey
[ vii. for Praduct house arca and Product separation arca of rotary Kiln, stack of height 45 from

G.L. to be provided with Bag F'ilter. : .
viii. for Rotary Kiln 45 m from G.L, to be provided with Dust Seitling Chamber, Post combustis
chamber & Electrostatic Precipitator (ESP). ESP’s are to be equipped with adequate nuiy
of fields and ESP should ensure 100 mg/on® :
ix. for Product separation area 13 m from G.L. to be provided with Bag Filler, / N
x. Tor WHR Boilers (54 TPH) and AFBC Boiler - 55 m chimney from G.L. (o be providy @'l
Dust Scttling Chamber, Post contbustion chamber, Electrosialic Precipltator  (ESI) Wath &

CPCB.

LD.Fan,
xi. for Blust Furnace Gas fired Boiler (35 TPH) - 35 m chimney from G.L \\
All stacks to have sampling port, platform and ladder as per the Erission Regulation Part -

B. Effluent:-
1) Cooling water 1o be reeycled afler settling.
2) Process efftuent (boiler blow down ete)lo be recycled afer treatinent.

3) ‘The wastewater from ventury scrubber should be treated by cluriffoceulation
4) Domestic effluent - To be reused after treatmenl.

C. Solid Waste : -

! i, Granulated Slag from Eleeiric. Arc Furnace to be sofd off. Dust from Gus Cleaning plant &
' scrap to be reused,:Dust & Scale from steel mehting shop to be kept in.a désignated arca'in the -
plant. Dolochar Lo be used as fuel for fiving the AFBC Boiler. ‘

ii. Steel Melting Shop(SMS) slag and Blast Turnace slag to Le utilised us per the schedule

mentioned in the Charter ar Carporate Responsibility for Environmental Protection(CREP). The

SMS slag and Blast Fumace slag W be used in landfill at low lying areas and sold to cement plants
respectively. .

(e AT AT s
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contd. from py. |

Annexure to NOC 81 No. NO 28860

Special Conditions issued 1o Mg, Ramsarnp Lohh Udyoy Ltd

D General i

1. Noise Control -~ Ambignt noise level & D.G. Set noise level nut (o exceed the permissible

limit.

The standards /7 guitdelines for control ©of noise

preseribed under notification of Ministry of Environment & Foresl,

G.S.RA71(L), [17/5/2002] and its amendments should be followed.

Water shall be sourced from the Kharagpur Municipal Waler Supply System.

1:8Ps should meeta standard ol 100 mg/om’. ] ’

The vnit mustcomply with the provisions of H

Rules, 1989 & amendments munde therealter

6. No addilional machincriesfequipments can be

Board. _

The pnit should pot start oper

{nstallation of pollution contro

operate™.’

. The unil should submit copy of service contr
control devices.

9. The unit should not start production without insl
emission control equipment.

10, The unit ‘should not starl :pro
emission control equipments and rotary Kkilns. R

11, EfMuent generated (0 reused/recycled within the plant itself. /S

12. Good house-keeping to be maintaingd. . ol o

13. Arrangements for rain wvater harvesting should be done as proposed. T

14. A proper starmn water drainage system should be developed.. B \

15, Wastc hedt iecovered [rom the fluc gas of rotary kiln & Blast funace to be used in-howkrs t'b\
generation of electricity. : : ¢ \\‘

16. Noncoking coal of low ash percentage (approsimately 27.5%) is to be used for DRI unit N\ O'F

17. “Free planting — af least 40% of the area fo be covered by greeneries. X

he flora and fauna are not affected during the

ffom stationary Divsel gencrator sels
Govl. of ndia.

azardous Wastes (Management & Handling)

(7NN S )

instatled without prior permission from this

ation without oblaining -Consent-lo-Operale! from this Board
| devices shall bé completed kefore applying. for “‘consent 1o

el

act for aperation and maintenance of pollution

alfation of dedicated energy meler for

Juction: without eommissioning inter-lock system _bk;( ()

18. Proper steps are 1o be laken so thaf t
construction phase, :

19, The “industry -shall - ensure compliance ol the Ch
Lnyironmenta) Protection

20. This NOC is valid up to 3 1.07.2010 for completion o' the integrated steel plant.

21 This NOC is issued with the provision that the irhit shall not undertake any construction work

without obtaining environmental clearance frorn the Minisiry of Enviromment & Forests,

Gaovt. of India. )

2. Environmental clearance fiom the Ministry of Environment & Forests, Govt. of India has to
be obtained as per-publi¢ hearing conducted on 10.03.2006.

23, State Government clearance to be obtained from Environment Department for captive power

arter on: Corporate Responsibility for

plant. —

P ’ G — .
/-'/ lb%/\_———_‘_-—-::?‘ ‘D_’—w

I-/L Member Secretary

West Bengal Pollution Control Board

PN TIY AU S W TTT TS
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2% Annexure ILA

HENEWAL (1ed Gategory)
WESTBENGAL POLLUTION CONTROL BOARD

Horibesh Blawan ',
idy No TON, Bloek-d A, Sector- 11,
Natr Lake Cinee Kolkata- 200 008

Consen beier Nymba LOQSU l
NMemaNuber s VL 43\--1.1/2005 Dt ... "

Renewat 2 Consent o Operae under Seegon 258 200l the Waier (Prevention und Controf of Pollution) Sef, 19740t
Vecnon M al the Al (Prevention and Canteol of Pollation) Act, 19S1

P West Beneal Paliunan Comrrol Boad {hereinagter roferied to as "Snae heaid ") ander i provisicns. of Secion

S 2008 the Water (Prevention and Coanol ot Pellution Ave, 197 s amended and Sectan 2 1ol the A tFresenton and
Cantiolof Pallution Act, 198 as amended. and Rules and Orders made thereunder heseby grams jeneveal of cupsent e
Ve RAMSARUP LOHH ULYOG LIMITED . I PSR —

therendier roferred 1o as Applicant’) for s unitlocated . R.aD .. Ra];hajunghe s
ping 721301

QLY (L)x Dlstys ‘Paschin Mﬂcunipora,w_'

sund for
'xpphwﬂf I"

Rreach of the ('nn‘h
consent ~l.1H xu.(lu the

$he Stake !)(hll’dlEh}Cl‘\*ﬂ”lurl!B ; i ) nible
¢ Fatior Consent and s conseni leter giving one munlh < notice 1o l’h ap, pm .

SRR T 4 wl!/ZOO() daua 13.06,2008

Addition! Conditlong ;.
This consa

-al noxms strictly,

Furand un |‘5_1)\IJ| al the Ste Boawd

RAN 0K
l}i\'L FHX*‘&'\‘”‘H\‘ EngrdAsst Loy, Lngi)

('.\'h'ml\cr!SrL'l'm:uyl((h {C
SCHIET BNGINTY
WD, POLLUTION COR ll" NOAKD
ROLKATYA-70U 09
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Canditurns o Ve ki " ,
alier Conaent haes beeo moditied o vaentioned bHeisa

¥ N H
caidiiiane of the |

vl \~.'“n'uu-4'-.l-.|!i-.-’.\:

el follow s fnel cans |un| Hon patten
\\ \ﬂ

» ) 1 pL i Tuvl A H\l‘.ll\lil} |u:| tl.l.\ -sl N:f - (:l>(‘|.ln.\| o ‘l_)u:m!\l‘, |...~;',‘;-;.
____‘»l_ B Coke V69 2mon /mor{thy 1 - '
n ) S — ol s | ——
[T

Phadly Waier come nml'w\uh\\ lhulullm\m-,; pmpnwn\I\\\llldlullv\n.u‘(l as per e conditions af @ lag

R i — PRI
\hm W umhn\' \1”\\\ it £ n Domestie PUIPSE Processing wherehy w ater | Provessing wherehy usd by

mine AT
‘ l s baoier fevd wate gets pollured und the watter gets pollated and HoLk
QO e fer peoddena showdd pultutants are casly the pollitantz e pnok
i L'L",'.‘A'i_' o s Ste e nf se) biedegradable castly hiodegradabiv

O Daily dischares ofuent shallnotexeed 3 The anit should maintain "“zero discharge”

Tadust i) Ligquid etuani Desfrestic Ligpuad ef{Toem Muxed Gndustrisl & domesae)
liquidd ettluent

Tt e

L(‘!'.an!\ e K. e N
l Plave ni discharge . = ¥ € LN‘D/

G4 The apphean shall manain the quality ot Tiguid effluents so it should canforan to the Standerd for final enidisgl
as mentioned

| Owder ] Nawiee o f rc.i
. N, eifluent = - - " nlLl\ e
* phl sop |can | TsS {-0&G
* : Ol | (mgA. LA (. trug/l. el | oogl gl

| ) n.) 1NN [IN] max ) k) | mag | muxd

\

1

|
! !

05, The Applivant shalt mamtain the guality of the gascous emissions ta confurm he quality ol the final gicous
cmission 1o (he Standard as wven below s

[ Srick | Stk heigin Stack attached 1o 1 volme | Veluey Crmeentrations of parameters nat o exceed [Frequency
i Hom G L. | ource and control| Nim'/hi uiig - ot
{in s, systent, if any) emission SPM (€6 samphny
| ] {mixed) upg/NmY_ | vy
[ s —m R BIast Facnace~0l oL (35pH 1 150] 1%
1
<A
|
l

\ Bal

55 1 | BE gas £irdl boiler=34TpH 1s0] 1% Vencly
1% 3 | DG set -i000 KVa{ol noj) 150| 1%

06 The Applcant shall maistain the gei eration and treatment /\Ixﬁp«ml of non- h.w wikous sold waste as speciticd
peow . Same as earlier consent ,

Fype of wiste Cuamity Treatment o Disposut
. = =

U7, "The Applicant shatl apply o renewal ol consent 1o State Board in preseribed form 60 (sisty) days belore expivy of

the Consent,
T sl t‘\l.ui}'ul“lhc‘ State, Resd Seal
Ay f
IMemha Sicivio "lc'{'i'iaflé' 'f‘ KL‘O%

\Il.l( 1}_\ Ii‘_t‘/ Q(\ upu-ml oy e

o W.B. POLLUTIDN Cui LRi2L WOARD
KOLKATA-T00 098
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Anmexuwie to CFO sf Mo CO33601
Additional conditions issuad to : M/s. Ramswarup Lohh Udyoy Ltd.

i Qn-line continuous monitoring system shall be installed in the stacks to monitor
‘__\}‘M as per the condition of EC issued by MoLE and NOC of the Board. The time
frame should be indicated within 3 moenths,

Adequate muaswes like provision of dust suppression system comsisting of water
sprinkling, suction hoods;fans and bag Filters shall be taken to contro) fugitive
emission from all the vulnerahle sources, Secondary fugitive emissions from all
the sources shall he controlled within the latest permissible limits jssued by the
Ministry and guidelines / Code of Practice issued hy the CPCB shall be followed.

CFugitive emission shall be regularly noenitored and racovds maintained.

3. Slag geueratad il';)ﬂ)ﬁ_l;_iét furnace shall be granuated and s0ld to the cement
planis for further processing.

4. All efforts shall be miade to reuse and re-circulate the water and to ma_iutajn. '

discharge” Storm water drainshall be provided within the premises of the | \&

industry so as to avoid mixing with effluent. \
manitoring

5. Ambient air quality shall be monitored through ambient air quality A\
stations and report to be submitted Lo the Board on regular basis. Time frame for
installation of automatic air quality monitoring stations should be informed to this
Board within 3 months.

6. All other conditions as imposed by the MoEF through their Bnvirommental
Clearance vide No, 1.11011/229/2006-14 1D dated 03.10.2006 showld be followead.

Chief Kngineer-l

Dr. Tapas Kr. Gupta
CHIEF BNGINEER - |
W8, POLLUTION CONITROL LOARD
KOUKATA-700 0v2

0§ APR 2024




W consentto:

Annexure -1 B

\' A6

WESTBENGAL POLLUTION CONTROL BOARD

POariline ) - A
Pavibesh Bhawan’, 4 Q;.J_.gu:;_.

Bldg. No. - 10A, Block-LA, Sector-111,
Salt Lake City, Kollnta-700 098

Consent Letter Number COAB580

Memo Number o, S “ B 7 O M/'.?O 06 Date :02 N %'09

Consent to Operate
under

Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981.

The West Bengal Pollution Control Board (heteinafter referred to as State Board) under the provisions of
Section 25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974, as amended and Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981, as nmcnaca. od Cales and Orders made thereunder, hereby grants its

nr\

(hereinafter referred to as Apgligan
P .SeiKharagpur (Ix

to operate the industrial unitand (o discharge Inqmd effluent and to emit gaseous effluent from the premises/land of the
«, industrial unit, in accordance with the conditions as me ntioned in the Annexure to this consent leter provided on any day at

" any instance the quanlily and quality of liquid discharge and gaseous emission shall not exceed the permissible limit as
specified in the Table I & 11 of this consent letier and in the Environmental (Protection) Act, 1980.

Breach of the.conditions and / or failure to comply with the directions as set out in the Annexure shall render the
applicant liable for prosecution under the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Polluuon) Act, 1981.

o

The State Board reserve the right to levoke withdraw or make any reasonable variation / change /, i]te: the

¢

conditions of this consent Icucir giving one month’s notice to the applicant.

wREL onel For and on behalf of the State Board ¢
Conteal Boui
CRith el TRENL
i kel & Sacm eV . \\%\\A\N ﬂ\él\
@"-~ Apanr (Member qﬁclcl(llylchll‘angl'/Sl' Env. Lngr/Env Engr/Asst. bnv Engr.)
o7, Bhar U ginced - oppany
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congent. Letter No i zCOI‘L-\

. 02 of 06
ANNEXURI
Consent to ..M/ 5. RAMSARUR, L OHH. URY 06 JUIMETER ..o
for its unit at Lplst,s
...................... paschin Medinipur, Pin-721301 e ‘
Conditions @ .
‘‘‘‘‘‘‘ ]
This Consent is valid for the manufacture of i~
Name of major products and by-products Quantity manufactured per month
I Direct reduced iron T 12500 TPM
Dolochar . 3960 TPM
Electrical power through 1245 MW

WHRB connected with the rotary

| Kiln LS PECEETRREE |

05. Daily discharge of mixed (industrial & domestic) tiquid effluent shall not exceed ..o N°(° ...................... KL /
B . N
06. The Applicant shall discharge liquid effluent 10 et N°A° ....................................... (place of discharge)

through ..o NS s nos. outlets/outfalls.

07. ‘Tobring intoany altered or new outlet/outfall or to change the place of discharge, the Applicant shall have to inform

the Board and obtain prior permission of the Board in this effect.

08. The Applicant shall provide comprehensive facility for treatment of industrial liquid *+asts and domestic liquid
waste (sewage, sullage and Jiquid effluent generated {rom canteen), and operate: and maintain the same continuously

so that the quality of final effluent conforms to the Standard as given in Table- in page 03.

g™

(Member Secretary/Chief Engr./Sr. Env. Engr?Env. Engr/Asst.Env.Engr.)

)
ir, Bov v etnesrt Plonpiny
Continued........

- ek

— o
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. 4«”&: hetter NO,3CO45580
Page 03 of 06

Consenl toM/“ RAMSARUR 1,0LI UDYO(, LJML’I‘L.))”

...........
............
.........
........................................
....................
...................................

for its umit Al o DL TR

........................ st pasenin netinipe, Fins 151501
_ 5 Table-I -
QOutlet | Nature of | Parameter
ers 3¥ ‘
No. effluent . Standuid ?t:ce(};fllc]rcl{
SR R ) : 4 sampling
o | Between: 54:5=9 50
a Total Suspended Solids Nottoexceed: 100 mg/l. i
Biochemical Oxygen Demand (3day at 27°C) Nottoexceed: =  mg/l. annually
I L Chemical Oxygen Demand Nottocxceed: 250 mg/l
Qil & Grease Nottoexceed: 10 mg/l.

|,,.|J‘£?i( ]
‘mﬁ ‘vl »a;_ il
2 L

"Category of the Water (Prevenﬁ&‘
the Applicant shall comply with the™

10.  Daily water consumption for the following purposes should not exceed -~

¢
¥ e Industiial cooling, spraying in mine pits and boiler feed water = i 20 00 .......... KL
(Water used for gardening should be included in this category of use)
SRR 30...... KL

e Domestic purpose

o Processing whereby water gets polluted and the pollutants
‘are easily biodegradable

o Processing-whereby water gets polluted and the pollutasats
are not easily biodegradable

The Applicant shall &gulnrly submil to the Board the Returns of Water Consumption in the prescribed form and

pay the Cess as specified under Section 3 of the said Act.

M

(Member Secrelary/ChlefEngr/Sr Env. Engr/Env. Engr /Asst.Env.Engr.)
v, B g
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.gg 04 of 06 ‘Congent Letter NOYiCOA,

Consent to M/'S RAMSARUP IJOHl'} UDYOG LIMITHED,

......................................
..... l [ R T T F L PLTTRT PR PR R T

................................................................................

for its unit at ... 8%, i.&*&?:!%&l..p.?.ﬁfmi@..e.a ‘..E’...';Q@».Rﬁﬂ&k}ﬂJ.u_nml.e,...R.‘;:sz:}th&ragpxw...,(la)..:'...Dd.,s.t;.‘-s Y
....................... Raschim Medindowr, PAng T2L30L i

11 The Applicant shall install suitable device for measuring the volume of water consumed for different purposes as
mentioned above giving correct result to the satisfaction of the Srae Board. - ==

12, Al the stacks connected to various sources of emissions must be designated by numbers such as S-1,S-2, 57
and this must be painted/displayed to facilitate identification. ;

13, The Applicant shall install comprehensive control syster consisting of polhition control equipment agigyvArr
with reference to generation of air emissions and operate and maintain the same cqntin_uo_usly 0 as
level of pollutants to the Standard as given in Table-II below.

. — H
Smcml Stack | Stackattached | Volume [ Velocity Concentrations of parameters not to exceed - l;“’ql.'w g "-.3 ;
No. | height | to (sources and Nm/hr of gas o emls.swu f
i from | control system, eniission | sampling
Gl, ifany): )
(inmts.) m/sec
otary KLilg=5001 { , F A Thrice
S-1 | S5m WHRB~=54 TPH : H unll AN .
ESP as & in a -
“ooler ear,
§-2 | 44m house, ¥ ° :
ration ’l
g3 bunker '?
) rble souy
" COMINOTT LTERG
S-4 continuoug¥y
| lLocationsy Yo
S-5
v i
S-6 i : L
S-7 "
S-8
S-9 i . . -§
S-10
. Mghndd A
(Member Secretary/Chief Engr./Sr. Env. Engr./Env. Engr/Asst.Env.Engr.) :

r, Mer, Esgimeciy Plaspuy,
Continued........

e . e [T W S ey s . S
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snsent Letter No,3Co45580 30

Page 05 of U6

Consent 0.3/ 5. RAMSARUP. LOHH VRYOG. LAMEL TR,
B 0 8 N B U PP PP T L s

@

¢
)

for its unit at SXlsting premises, P,0,3Rakhaj

.....

...........
.......................
...................................................

14. The Applicant sl i i
e forgznonim .imlllprovu.lc ports in the stack(s) and other necessary permanent facilities such as ladder, platform,
State Board' ring/sampling the air emissions and the same shall-be made available for inspection and use by the
oard’s staff as well as State Board's authorised agencies.
15.

[ The Applicant shall observe the following fuel consumption pattern :~

Sl No. : - e e
lL 5 0 Corl\ygc of fuel | Quantity consumed per day | Fuel burning operation where the fuel is used
\ 1 al with 12650 TPM | Rotary Kiln of capaclty=-500TPD

02 |bow ash perjcentage

03 \(approx 27 15%)

0| | -
05 | !
16. The Applicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as specified

belpws:. -
lpws

l:— Type of waste
|  Coal fines

\

- —

aefroper working order, and operate efficiently for
sance to sutrounding areas/inhabitants and to achieve

18. The Applicant shall at all times maintain ¢ e WP ne:
control of pollution from all sources 50 as not Lo cause nui

compliance with the terms and conditions of the consent.
19, The Applicant shall bring about at least 33% of the available open Jand under the green coverage / plantation.

for an alternate eleclric power source sufficient to operate all pollution control facilities

20. ‘TheApplicant shall provide
s of the consent. In absence of such

installed by the:Applicant o maintain compliance with the terms and condition
he Applicant shall stop, reduce or otherwise control production to abide by the

an.alternate electric power source, t
terms and conditions of the Consent regarding pollution level.

21, The Applicant shall .nstall a separate energy meler showing the consuiption of enexgy for operation of pollution
control devices. -

22. The Applicant shall ensure that fugitive emissions from the activity ate controlled so as to maintain clean and safe
environment in and around the factory premises. '

23. The Applicant shall provide drainage system for conveying industrial and domestic liquid waste. Storm-water drain
shall be kept separate from the drainage systemn meant for industrial and domestic liquid waste.

Tl
(Member Sceretary/Chief Engr./Sr. Env. Engr./Es:v. Engr/As:tEnv.Engr)
3o By, Kaglacerf Flaoay, Conlinucd'
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Lage 06 of U6

Consent. Letter nolL;,"sC:OMs\

i
\
\»
o 'v 5,
4. The Applicant shall maintai ister show ' | i )
) t shall maintain a separate vegister showlng consumption of chemicals used in pollution control systems. %

25, The Applicant s :

l- Applicant shall get the samples of hazardous wastes/leachates analysed at 1050 ONCE 1N cvovvesesvarmrssuscassassnrees \

vom the laboratory v i [ '

: |.n lh(.. laboratory recognised of the West Bengal Pollution Control Board and ensure that they conform to the

limits stipulated. Test reports shall be sént to the Board. !
26, ‘The Applicant shall provide adequate and safe facility for collection of air, wastewater and solid waste samples by

the State Board's staff as well as State Board's authorised agencies.

) L 4

27, ‘The Applicant shall submit to the ‘State Board by the 30th September of every year the Environmental Statement

Report for the financial year ending 3 Lst March of the current year in the prescribed form (Form-V) as required

under the provisions of rule 14 of the Environment (Protection) (Second Amendment] Rules. i |
28.  The Applicant shall allow the Officers of the State Board to enler inlo the applicant’s premises at any reasonable o !

time to inspect the pollution control systems as W ERETE fud measuring devices in connection with prevention . J

& control of pollution. 7%

29.  The Applicant shall maintaipan.In,

Llaingeian aspiscabichsho!l be made available 0
& employees of the State BOW' tg
necessary during the inspectit OH\ '

5_ sz ALYaDlfs ‘,.‘r. Gomddl C
»\T;vicgngx it (@ ﬂc"rection or observation as 1g gee
tite. ! M . ] O

30. TheApplican: shall furpj

""" .
saiafasabitsguantity, rate of dischd fka
of discharge of liquid e&fly pr— 5

\ \. Q@Q‘ :
PILAL DA

el among his staff for

31, The Applicant shall mife
S fiees and for overall environment- ——

management of the indust

32, The Applicant shall have to ma if any, with Central Ground Water

Authority. Flig R
KD ) ,.-J;j""
y-off any occurrence or apprehension of occurrence of

33, The Applicant shall intimate to the State Botird
discharge of any poisonous, noxious or pollutants in excess of quality as well as quantity as mentioned earlier to any

receiving water body/receiving system or 1o atmosphere owing to accident or other unforeseen incident / event
including natural disaster. The Applicant shall (i) take all steps adequate to prevent such accidental discharge /
release of poisonous, noxious or pollutants and to limit {heir consequences to persons and the environment. (ii)
provide to the persons working on the site with the information, training and equipment including antidotes necessary
to ensure their safety and mitigate the accidental release of poisonous, noxious or pollutants to the environment.

34. The Applicant shall make an application to the State Board in the prescribed form for renewal of the consent at
least 60 (sixty) days before the.date of expiry of this Consent. Co

35, ‘The Applicant shall not make any alternation modification/expansion in the existing manufacturing process and
equipment as well as the pollution control system without prior approval of the Board.

36.  The Applicant shall comply with the conditions as laid down in the Manufacture, Storage and Import of Hazardou
Chemicals Rules, 1989 and Hazardous Wastes (Management & Handling) Rules, 1989. :

Additional Conditions 3 Pleaase see annexure attached,

ot

(Member Secretary/Chief Engr./Sr. Env: Engr./Env. Engr/Asst.Env.Engr.)

ir, By s glueery Flanming, i

_i

'_—‘—’_’—_——_"/' 3

:

it e s i TR e - - NS lf
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Annexure to CFO sl no. CO45580

Additional ¢

onditi i '
jons issued to : M/s.Ramsarup Lohh Udyog Limited.

P.O:Rnklu\iungle,P.S:Kharagpm‘(L)
Dist:Paschim Medinipur,Pin:721301.

1.The unit sl . .
issued by Mc:gglgigél 1\05133 tlﬂlnodlel’bzy2 gt}\zeo (():gnditions as stipulated in the Environmental Clearance
Board vide memo no. 305~2N-111/2604 detlt)l(\i.%g)ogated 03.10.2006 and NOE issued by the State

2 New emission and effluent
B S ent standards issued b the MoEF for Sponge Iron Industries vide no.
G.S.R.414(E) dated 30" May,2008 have to be Comglicd with, R

3. Ade

Seco;g:la}(;\l‘“_ijc\sures.shan be taken to control fugitive emission from all the vulnerable SOUTCes.

Jimits issaed g‘ “{8 em.lslsions from a}l] the sources shall be controlled within the latest permissible
y the Ministry and guidelines/Code of Practice issued by the CPCB shall be followed.

ét oArlxll efforts 51}@1 be made to reuse and re-circulate the water and to maintain n7ero discharge’.
efﬂue\u\tvater drain shall be provided within the premises of the industry so as to avoid mixing wit

s VO, Ambient air qu:a]ity shall be monitored through ambient air quality monitoring stations and
report to b(_a submitted to the Board on regular basis. On-line stack monitoring results should be
recorded.and-sénd to the Board on regular basis.

« i

6. Adequate Green belt shall be developed in and around the plant premises.

7. All the recommendations made in the Charter on Corporate Responsibility for Environmen:
Protection (CREP) for the Steel plants shall be implemented.

8. The unit must comply with the six points directives issued by the State Board as follows and

compliance report to be submitted to the Board on time to time basis.

Under no circumstances the industry shall stote any dust, coal char, coal fines otc. in OPeN /

spaces.
The dust collection system in the ESP should be provided with pneumatic control systen

along with silo and pug mill. |
The industry must provide 'Dry Fog Dust Suppression System' for controlling fugitiv )

emission.
Concrete/ paved road must be provided within the factory premises. \ ¥
At least two tankers must be provided by the industry for ensuring continuous water @Y/

spraying within and outside the factory premises. Contract agreement or documentary ¥ AL P‘Y\
proof to be submitted to WBPCB for the same. D

Good housekeeping shall be maintained and the industry shall develop green puffer zone
along the inside periphery of the factory premises, covering at least 40 % of total area.

9. Dedicated energy meter must be installed with the emission control equipments .

10. The unit should utilize waste gases in waste heat recovery boiler for power generation.

11. The unit shall develop surface water harvesting structures to harvest the rain water.

12.The unit should install AFBC/CF'BC'boiler to utilize ‘coal char as per the action plan submitted.
Untill then coal char should he disposcd off in an environment friendly manner. *

§ .
(D.Sarkar)
Senior Environmental Engineer (Planning)
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NOC NO 1B 3N 6 . :
WEST BENGAL POLLUTION CONTROL BOARD

Paribesh Bhawan
. 10A, Block-LA, Sector-1ll
Bldhannagar. Kolkata-700106

" .
Noc 60‘1 CL\QL\SQ m name. aw OMT\U}X"HP”

L 60S— 29~ h~ne- 'K/Q‘GZB Dated oo

From :

Member Secretary,

_W“gm Bengal Pollution Control Board
\

Q
MK, Ramganu Ihguzhlgji,‘ S S B U
k. vup Lohh Udyog L)

Fonmenldy | Ramsznup Lo
£o,- R;:\Kho\")uhab\) RS~ KkmagpM{L)
Digt - PagchimMedintawig Pixaauizo

Sub: C
Ret -

Dear Sirs,

—T\’\J(AS{T\\\Q.&LHH@-':..E BRI St
A, .
for manufac&uﬁﬁg/stqragéﬁnsﬁﬁﬁon 2 e 8. 18 LHREMGN ...RQmXQRMe..LO.hh
Wdyeg. Hd: fo. 1S, Ramdane . Dnd e g it wAneluding. change.in

............................ B Rakhag gl O

this is to.inform you that this Board hereby grants the Consent to Establish (NOC) from the environmental point

of the above subject to the following conditions and special conditions annexed.
£S.~ Khanagpun (L), Dk - Pagchiua Medin p v, Prn-72430).

' The qusity of sowsge ond trade o Bloentd 10 e Sincharged Irom your tactoy shall satisfy the permiasitbie
Jre Ga proscribed rn 1S 200 (5 D OF 1O 7A @ancsorn ite aubaoquant aeve e it crcl Environment (FProteciion)
Foten 1

Duitable Medsurens ta treat Yoo weitiowont sbiall DO Hdopted Dy YOou in order (a reduce the Pollutional load so
that the Gunlity Of e efluant Balshos tho standards mentoned above
urge of sewage and trade effluent

You nhall have to apply 1o this Board for its conLont 1o opurate and disch
revention & Contral of FPollution) Act, 1974. No sewage or trade
o

A
According 1o the provisions of the ywater P
eflluent shall be discharged by you without prior conseant of this Boar

4 All emission from your factory shall canfarm to the standards as laid by this Board.

5 No. emission shall be permitted without prior approval of this Board and you shall apply to this Board for ns
consent to operate and ntmospharic emission as per provision of the Air (FPrevention & Controt Pollution) acs .
1981 .

6 No industrial plant, furnace. flues, chimneys, control equipment, etc. shall be constructed/reconstructed/

erected/re-erected without prior approval of this Board.
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NOC /\IU,’,’?%‘)J]" 0

-
g

You shali comply with
(i Water (Prevention

) and Control of Pollution) Cess Act, 1977, i i
! ' Soss Act, . if applicable.
(i) Water (Preventian i

0w and Control of Pollution ) Cess Act, 1978, if applicabio.
(i) Env ronment (Protaction) Act, 1986

(iv)  Emvironment (Protection) Rules, 1986
i P
(v} Hazardous Wastes (Management and Handling) Rules, 1989 and Amended Rules, 2000

(vi)  Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 and Amended Rules, 2000

{(wvi) A siaatsa o~ : .
(vii) My \,t‘g‘,;{m,e‘ Use, Impont and Storage and Hazardous Micro-Organisms, Genetically Engrneere/
or Cell Rules, 1989 i

(Vi) The ¢

» “ublic Liability insurance Act, 1991 and Amended Act, 1892
{ix)

The Public Liability insurance Rules, 1991 and Amended Rules 1993

(x)  Biomedical Wasles (Management & Handling) Rules, 1998 and Amended Rules 2000
{xi)  Recycled Plastics Manufacture and Usage Rules 1999, if applicable and

(xii)  Ozone Depleting Substances (Regulation & Control) Rules, 2000, if applicable

@

You will have to abide by any other stipulations as may be prescribed by any authority/local bodies/
Departments etc. .

SPECIALCONDITION: 1.Th o umit ghall mainkain Fhe produchon capacity a8 per the
& bY‘M‘OEP 2 ce 4t 03/10[130@,‘ and aTFR 128 ued byfl’m(?/ rd éoMaP

he urit 2hall obtain neceggany 8&112&2%/ Licensges im/uc(h'»g
Enyinenimental Cleanance (Be) hrom Lhe concenned aullon fi'el bon

BUCH Charge [n wame ouwd ownenship _o;¢ the umit. ,
Any violation™s! the aforesald condilions shalt entail cancellatio of this Consent to Establish (NOC)

T

Yours faithfully,

S

ol [l }
> Member Secretary, I ' 20 2 3
Wekt Bengal Pollution Control Board

*griemmnaant - D PN i

Memo Na. “Dated.. g e
Copy forwarded-for information to : _" ok B o, 0 i

1. Chief rnspect‘O‘r\,gf FFactories, Government of West Bengal, N. S. Building, Kolkata-700 001

2. Director of industries/Director of Cottage & Small Scale Industries, Government of West Bengal, N. S.
Building. Kolkata-700 Q01

Guard file, West Bengal Pollution Control Board. i

4 Environmental Engineer, I/ll/Alipur R.O./Howrah R.O /Hooghly R.0./B.R.0./D.R.O./Haldia R.0./S.R.0./Malda R.O./
Asansol R.O./WBPC Board. ‘

- Alpors Regonal Office G Asansol Regionai Office 7. Barrackpore Regional Office
“Minority Bhawar”, 5th Flogi 12, Biplab " Kalyanpur Saleite Townstvp Project (KSTP) Dr BC Roy Panpur More, Kalyani Expressway,
(80 400 Bdleidid Sdrd dlyane, Rudd OO Gassna Grahit £§ Asarsa’ Vilt -Panpur PO -Narayanpur,
Kolets- 700 027 (Norn, Dis\ -Paserim Bargnaman, Vel A Parganam B, Halay N
Telelus No 033-7448-5553 Asansoh713 302 Telefax No 033-2580 0573
Tel N> 0332448 6554 Teiefax No™0341-2069280
0341-2996281
2 < Haldia Regional OMce 10. Hooghiy Regonai Ofcs
Mouza - Rnghunathelak, PS - Bhabsnipur Hunalaya . Dt Rowa Dackom
(Fornarny Sutaha PO Baghasipur L P 712 31y
Oint Furba Maduapar, Py 224 657 Yaletan No 033 M456.0087

Yol Nu DA 24 020NN

T4 Kolnala Ragionst OMWce 13 Makie Regone! O
Vg PG KOG 12 Bl Man Saume, Block Mo BT Western Parboun Gnaten
Foaraidial BShaacharys Seiain Aliporn Lide 811 fou, 16471 Maminiala Man RRoad. AR AU anpst PO MG S g
" - OO 027 Kalutin 700 Ona P Engiais Bur e dMamin T 103
) 0ABZAAR 2PVG2220 Vi Ho O 220 008G L GBI RBEBA Tet tio O012-27344%
(Y T el tlagional Oflice e Shlge it e gianaet Oftwe
P Ggeore BLGGR NO 81T, Westen Panbuhon Hapa PO Matigera Shgurn
8 BN 1000, 1HA/T Mankio s Mai, Lanweling in-734 019
o EG sata TOD DY Tol No 0343 287 11168
1 Lo DT20-00%T 4 GOS0B8BH7 2% Telafax No 9353267 1113

Member Secvé-t.a\ry
West Bengal Pollution Conyol Boara
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 188/2023/EZ

RAJKUMAR DAS
........ APPLICANT(S)

VERSUS

MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE & ORS.

........ RESPONDENT(S)

COMMITTEE REPORT ON AFFIDAVIT FILED BY
THE WEST BENGAL POLLUTION CONTROL

BOARD.

SIBOJYOTI CHAKRABARTI
ADVOCATE
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